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nequired property '.' .

X

xkxxi

Cost of Land (in case of

purchase)at the time of
purchase

X

Any Investmeot on the land by
| wy of development,

X

Approximate Current market
walue

2. Lokks

(ii)

Location(s)
Survey number(s)

x

Area (Total measurement in

sq. fi.)

Whether inherited property
{ Yes ar NO)

' "' Date of purchase in case of self
acquired property

Cost of Land (in case of

purchase) at the time of
purchase

e || x| »®

x [ XX x| X| X| >[~

Any Investment.on the land by

way of development,
| construction ete.

hpprm1mit: Currerlt markct

xx".x}{kkkkx&x

wlse | X x| x| > %[> x| x|

x| %
X| X

(i)

1€
l[imiuai_ing )
| ~Location(s}

Survey number(s)

value
din

>

Built up Area (Total
measurement in sq. fL.)

x|

w | X

x
:._T_...
X x



=

|| velue

T
|

7 waher inhented property
(" eror NOj)

| Wb of purchase in case of soif
| a-rimired propers

fr—

st of property (in cuse of
e rehase) at the lime of

| pr-chase

1

i [}
4.

~

"
|

| x
1

f>~::><

| Aoy Invesiment on the
| Poperty by way of

o SR s

development, construction ete.
|_Appmximm Current marke!

| Residential Buildings (including |
apartments,)

-Location(s)

| - Survey number(s)

|
|
T

|

B ><'><I><,‘><

St e L i e S

Acrea (Total measuremen: in
5q. fi.)

Built up Area (Total
measurement in sq. fL)

Whether inherited property
(¥ez ar NO)

Date of purchase in case of self
acquired property

Cost of property (in case of
purchase) at the time of
| purchase

Any Investment on the land by
way of development,
construction etc.

Approximate Current market
value

iv)

i)
[

Others (such as interest in
|_property)

Total of Current Market
Value of (i) to {v) above

S %[ 2[5 %P> ) % x| x| |*

[ %% 5 [ XXX e [X] X IX| X[ X |x|x]

X a3 s | X || XX X

s 121X o | > ] 32X % I%] x| s

%3] X X [3|X[Xx|%| % x| x|

(6} | give herein below the details of liabilities/ dues to publie financial institations and government :-
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Gover yment Dues:
[Dues to Jepartmens dealing |

‘Dues to departments dealing

!

with government
secommodation

with supply of water

Dues to departments dealing
with supply of electricity

Dues to departments dealing
with supply of
telephones/mobiles
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Dues to departments dealing
with government transport
(including aircrafls and
lelicopters)
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(7) Details of profession or occupation:
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(8) My educational qualification is as under:

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Wame of the School /College/ University and the year in which the course was completed.)

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidate

1. | Full postal address

Sh./Sart. Fourt ;
Village — chakal mitera £o-Ghare

3. | Mumber and Name of the constituency and
state

233~ 7, Biban

3.| MName of the Political party which set up the

candidate {otherwise write *Independent') J-D- U_'__‘_ e
4. | {a) Mumber of cages in which eonviction order
passed {other than those referred to in Form 26) NO.
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L the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and corect to the

VERIFICATION

best of my  knowledge and belicf, no part of it is false and nothing material has besn concealed there from. | further

declare that ;

() there is no case of conviction or pending case againsi me other than those mentioned in items 3 and 4 above:
U} L my spouse, or my dependents do not have any asset or Hability, other than those mentioned in ftems 3 and 6
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